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36. erder dated 17.04 .2.002 

Neard Shri D.P.Dhalasarnant, the learned 

2 	tt 	e1icnt and hrj .Pal, lcarn 

eior cUF.a I ::.r the !esoondents ad perused 

the rec:rds. 

rlicants husband, it is al1ege, 

was confirmed as Gangrnan as against the 

penanent post vide order No.25 dated 15.10.1956 

of hott h east eon lailways. In fct one Ihali 

hac Peon nare5 at 1 • No • 114 of the sold order 

No.25 OCtEt 1IlC.1956, as oiver out under 
Al, tt.0 ca0. 

is t.t ct:tot the 	licant that 

hfld , c;hilr aErldri 	sG I:en-n sewhere 

in the North Eastern Railway, died oreniaturely 

otoetime in 1974(16.9.1974) and she was inforned 

th.:t hc r  husbd breathed his last doe to heart 

attack,whileunder treatment in the North 

East FroritierRaiiway Hosoital at Jalpaigur.. 

It is the case of taa Respo t;.r. 	made out 

in the counter rht no rnaterils ore available 

at this distant point of time to show that the 

husband of th applicant was really engaged in 

North Eastern Railway or that he breathed his 

last while hemp treated at North East Prontier 

aellway Hospital at. JaIiaiguri on 16.9.1974. 

A Hindu lady/widow would certainly not raise 

a false claim in the nne of her husband. 

P he Responch-'nts, toOL?i- O 	notw Lt hst and inn the 
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dele 1  as att ributed by tdui)  ShOu& cause an 

xtursis enyuiry and give necess 	relief 

to 	ap1icaflt; especially when 'it was 

disclosed in the Pleader's Neticdated 

29.4 .1977 viQnnE. xure-.2that. her'  husbard 

had 	Thkert ho. (5h) and PIdo .72692 fl. 

Tjth5j cauirj an enquiry it will be 

unsf arid unuist a 0 throwaway the case at 

t H 0h:dLicdnt , who is now about 75 years 

iI 	t 	iTa area; ace 	 , a his C . 

is di aced ad with direction to Reseondents t:D 

caUse an incisive/detailed enquiry by 

eaai:ining contercpca.anious documents ;ct 	scans 

Ls tindout the truth 	and give flCCCSS5' 

lief to the applicant, to which she is 

under the Pales. 

This exercise shall he completed within 

d cerioc of threnionths from the date of receadt 

Sf COpies of this Order, however, if Respondents 

recuire more time, they are at libart to move 

the Tribunal for extension of time. 

ith the observ st ions and direct ions  iiaAj I 

crxT)Ve, the 	is disoosed of. NO costs. 
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